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E KANPUR AND MEERUT UNIVERSITIES ACT, 1965 

1U. P. Act No. XIXI of 19651 

Authoritative English Text of the Kanpur and Meerut Vishwa- 
vidyalaya Adhin iyam, 1965 .] -- 

AN 
ACT 

j to esrablish and incorporate a university each at Kanpur and 
3 Meerut. 

IT is hereby enacted in the Sixteenth Year of the Republic of 
ndia as follows : 

CHAPTER I 
Preliminary 

2 

1. (1) This Act may be called the Kanpur and Meerut Univer- she* title and 
sities Act, 1965. commencement. 

(2) This Act shall come into force on such date as the State 
overnment may, by notification in the Gazette, appoint in this 

ehalf and different dates may be appointed in respect of the two 
niversities and also in respect of different provisions of this Act. 

1 
' 2. In this Act,unless there is anything repugnant to the subject De&&iolu. 
or context- 

(a) ''amated college" means an institution affiliated to 
the University in accordance with the provisions of this Act 
and the Statutes of that University; 

(b) "area of the University" means the area specified in 
respect of the University under section 4 ; 

I (c) "autonomous college" means an affiliated college 
declared as an autonomous College by the University in 
accordance with the provisions of section 39 ; 

I (4 "constituent college" means an institution main. 
tained by the University or by the State Government and 
named as such by the Statutes of that University ; 

I (e) "Court" means the court of the University ; 
(f) "Executive Council" and "Academic Council" mean 

respectively the Executive Council and the Academic 
Council of the University ; - 

[*For statement of Objects and Reasons, please see Uttar Pradesh Gazette 
(Extraordinary), dated March 29, 1965.1 

[Passed in Hindi by the Uttar Pradesh Legislative Council on April 7, 
1965 and by the Uttar Pradesh Legislative Assembly on April 27, 1965.1 

[Received the Assent of the President on June 25, 1965 under Article 
201, of the Constitution of India and was published in the Uttar Pradesh 
Gazette Extraordinary, dated July 1, 1965.1 



of that University and in the case of Kanpur University also 
within the limits of Allahabad or Lucknow University : 

Provided that a college situate within the limits of 
Lucknow Universnty or Allahabad University shall not be 
admitted to the privileges of affiliation except with the 
approval of the Chancellor of the Lucknow University or 
Allahabad University, as the case may be ; 

(iii) to institute degrees, diplomas and other academic 
distinctions ; 

(iv) to hold examinations for, and to grant and confer 
degrees, diplomas and other academic distinctions to and 
on, persons who- 

(a) have pursued the approved courses of studies in 
the University, a constituent College or an affiliated 
college ; or 

(b) have carried on research in the University or in an 
institution recognised in this behalf by the University 
or independently under conditions laid down in the 
Statutes and Ordinances ; or 

(c) are teachers in educational institutions or inspect- 
ing officers permanently employed in the Department of 
Education, Uttar Pradesh, and satisfy the conditions laid 
down in this behalf in the Statutes and Ordinances ; or 

(d) are women and have carried on private studies 
under conditions laid down in the Statutes and 
Ordinances ; or 

(e) are librdrians of the libraries of the University or 
constituent colleges or affiliated colleges and satisfy the 
conditions laid down in this behalf in the Statutes and 
Ordinances ; 

(v) to confer honorary degrees or other distinctions in 
ithe mahDer and under conditions laid down in the Statutes ; 

(vi) to grant such diplomas to, and provide such lectures 
and instructions for, persons not being students of the 
University, as the University may determine ; 

(vii) to co-operate with other Universities and authorities 
in such manner and for such purposes as the University may 
%determine ; 

(viii) to create teaching posts required by the University 
.and to appoint persons to such posts ; 

(ix) to prescribe conditions of affiliation of colleges and 
.to satisfy itself by periodical inspection or otherwise that the 
conditions are satisfied ; 

(x) to institute and award fellowships, scholarships, 
studentships and prizes in accordance with the Statutes and 
Ordinances ; 



(xi) to maintain and recognise hostels for students of the 
university ; 

(xii) to demand and receive such fees and other charges 
as may be prescribed by the Ordinances ; 
(xiii) to supervise and regulate the discipline of the students 

of the University and affiliated colleges ; 
(xiv) to create administrative, ministerial and other necessary 

posts and to make appointments thereto ; and - 

(xv) to do all acts and things, whether incidental to the 
' powers aforesaid or not, as may be requisite in order to 

further the objects of the University. 

1 CHAPTER 111 

I Inspection and enquiry 
6. (1) The State Government shall have the right to cause an Inspection and 

inspection to be made by such person or persons as it may direct, enquiry. 
of the University or any institution maintained by the University, 
or of any affiliated college, including the buildings, laboratories 
and equipment thereof and also of the examinations, teaching and 
other work conducted or done by it, or to cause an enquiry to 
be made in a like manner in respect of any matter connected with 
the administration and finances of the University, the institution 
or the affiliated college. 

(2) The State Government shall, in every case, give notice 
of its intention to cause an inspection or inquiry to be made, to  
the University, in the case of the University or an institution 
maintained by it, and to the University and the Management, in the 
case of an affiliated college, and the University or the University 
and the Management, as the case may be, shall be entitled to be 
represented and heard at such inspection or enquiry. 

(3) In case of inspection or enquiry relating to the University 
or any institution maintained by it, the State Government may 
communicate to the Vice-Chancellor the result of such inspection 
or enquiry together with its views thereon and advise regarding 
the action to be taken, and the Vice-Chancellor shall place the 
same before the Executive Council. 

(4) In case of inspection or enquiry relating to an affiliated 
college, the State Government may communicate to the Manage- 
ment the result of such inspection or enquiry together with its 
views thereon and advise regarding the action to be taken. 

(5) The Vice-Chancellor or the Management, as the case may 
be, shall communicate to the State Government the action, if 
any taken or proposed to be taken upon the result of such ins- 
pection or enquiry. 

(6) Where the University or the Management, as the case 
may be, does not take action to the satisfaction of the State 
Government, the State Government may, after considering any 
explanation furnished or representation made by the University 
or the Management, as the case may be, issue such direction as 
it may think fit and the University or the Management, as the 
case may be, shall comply with such directions. 
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convocation of the University. He shall be an ex-oficio m e m h  
and Chairman of the Executive Council and the Academic Council, 

I He shall have the right to speak in and to take part in 
I the meetings of any other Authority or body of the University 
I but shall not merely by virtue of this sub-section be entitled to 

vote thereat unless he is a member of that Authority or body. 

(2) It shall be the duty of the Vice-Chancellor to ensure 
faithful observance of the provisions of this Act, the Statutes and 
the Ordinances, and he shall, without prejudice to the powers of 
the Chancellor under section 8, possess all such powers as may be 
necessary in this behalf. 

(3) The Vice-Chancellor shall have the power to convene 
meetings of the Court, the Executive Council and the Academic 
Council : 

Provided that he may delegate this power to any other officer 
of the University. 

(4) The Vice-Chancellor shall exercise general control over 
the affairs of the University and constituent and amated colleges 
and shall be responsible for the due maintenance of discipline 
in the University. 

(5) Where any matter is of urgent nature requiring immediate 
action and the same cmnot be immediately dealtiwith by the offi- 
cer or Authority empowered by or under this Act to deal with it, 
the Vice-Chancellor may take such action as he may deem fit and 
shall forthwith report the action taken by him to the Chancellor 
and also to the Executive Council, and such Executive 
Council may either confirm the action taken by the Vice- 
Chancellor or rescind the same or modify it in such manner 
as it may deem fit. In case the action taken by the Vice- 
Chancellor is rescinded or modified, it shall cease to have effect 
or take effect in the modified form from the date it is so rescind- 
ed or modified : 

Provided that- 
(a) in every case in which action is taken by the Vice 

Chancellor under this sub-section, he shall record his reasons 
for doing so; 

. (b) nothing in this sub-section shall be deemed to empower 
the Vice-Chancellor to incur any expenditure not duly au- 
thorised and provided for in the budget; 

(c) where the exercise of the power by the Vice-Chancellor 
involves the appointment of an officer or a teacher in the 
University, such appointment shall termi ate on appointment 
being made in the prescribed manner 07 on the expiry of a 
period of s k  months from the date of the order of the Vice- 
Chancellor, whichever is earlier. 

(6) Where any action of the Vice-Chancellor under sub-section 
(5) adversely affects any person in the service of the University, 
such person may prefer an appeal to the Executive Council 
within fifteen days from the date on which the action is commu- 
nicated to him. 



I e 
i (7) The Vice-Chancellor shall exercise such other powers 

and perform such other functions and duties as may be pres- 
cribed by the Statutes and Ordinances. 

11. (1) The Treasurer shall be appointed by the Chancellor TheTreasurer* 
in the manner hereinafter appearing :- 

(a) The Executive Council shall, so far as may be, at least 
thirty days before the date on which a vacancy is due to 
occur in the office of Treasurer, and also whenever so required 
by the Chancell~r, submit to the Chancellor the name or 
names of not more than three persons suitable to hold the 
office of Treasurer. 

(b) Where the name or the names proposed in the Exe- 
cutive Council for submission to the Chancellor under clause 
(a) do not exceed three-in number, the Council shall submit 
all such names, but if the number exceeds three, the Council 
shall, out of the names proposed, elect three names according 

- to the system of proportional representation by means of a 
single transferable vote. 

(c) Where one name only has been submitted by the Exe- 
cutive Council, the Chancellor shall appoint the person 
whose name has been so submitted. In other cases, the 
Chancellor shall appoint one of the persons whose names have 
been submitted by the Executive Council under clause (b): 

Provided that the appointment of the first Treasurer and 
the subsequent appointment, if any, as may be required 
to be made till the Executive Council has been constituted, 
may be made by the Chancellor. 

(2) The term of office of Treasurer shall be three years from 
the date he enters upon that office, but he shall, notwithstanding 
the expiry of the term, continue to hold office unless a successor 
has been appointed. He shall receive such remuneration, if any, 
from the funds of the University as may be prescribed. 

(3) The provisions relating to resignation, conditions of ser- 
vice, the filling of temporary vacancies and the arrangements for 
carrying on the current duties of Treasurer shall be such as 
may be prescribed. 

(4) The Treasurer shall be the ex-officio member of the Exe- 
cutive Council and shall manage the property and investments 
of the University and advise in regard to its financial policy. 
He shall be responsible for presentation of the annual estimates 
(hereinafter called the bvdget) and statement of accounts. 

(5) The Treasurer shall have the duty- 
(i) to ensure that no expenditu e not authorised in the 

budget is incurred by the Universi$, otherwise than by way 
of investment ; and J 

(ii) to disallow any expenditure which may contravene 
the terms of any Statute or Ordinance or for which provision 
is required to be made by Statutes or Ordinances, but has 
not been so made. 

(6) The Treasurer shall exercise such other powers and perform 
such other functions and duties as may be prescribed by the 
Statutes and Ordinances. 



The Registrar. time officer of the 
12* (1) The Registrar shall be a who1* Council 

and shall be appointed by co~sisting 
On the recommendation of a selection 
of the following, namely- 

(i) the Vice-Chance~~~; 
the Chancellor; and 

(ii) an educationist nominated by 
Co&ssion, Uttar 

(iii) the Chairman of the pllblio service ated in this behalf by 
Pradesh or a member thereof nomin 
the Chairman. 

traf including salary 
(2) The Conditions of service of the Re@ rescri bed 

and allowances payable to him sh;lU be such may be 
by the Ordinances. 

the due cl,lStod~ of the 
(3) The Registrar shall be responsible for He shall be 

records and the common Seal of the U ~ Z ~ ~ . ~ ,  the AQ. 
ex-086cio Secretary of the Court, the Execu for app ointment of 
demic Council and the Selection cornmitt* these Auth~ritiitics all 
teachers, and shall be bound to p b ~  beforee ction of their 
such information as may be necessary for tb rnd duties 
busmess. He shall perform such other f@ctiOns 

d the 
or&anCeS or 

as lqay be Prescribed by the Statutes an or the Vice- 
rqwrcd from time to time by the ~ ~ e c ~ t i v c  
Chancellor. 

be given by the 
(4) He shall subject to any diredons that %$ all other 

Academic Council, conduct the omim for the due 
arrangements necessary therefor and be resPth. 
execution of all processes connected therew 

he accept any 
(5) The Registrar shall not be offered, nor save as may be 

remuneration for any work in the university 
provided for by the Statutes or the Or&mces* 

O$cerS of the Uni- and n e  Powers, functions and duties of ancellor, Treasurer 
"'u "' Other VerSlty, other than the Chancellor, or viceC@ by the Statutes officers. 

and Registrar, shall be such as may be p-escnbed 
and the Ordinances. 

CHAPTER V 
Authorities of the universities 

of the university : Authorities of 14. The fouowing shall be the Authoritie the University. 
(i) the Court ; / (ii) the Executive Council; 

(iii) the Finance Committee ; 
(iv) the Academic Council ; 
(v) the Faculties ; ointment of teachers ; 

(vi) the Selection Committees for app 
and 
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15. The Court shall consist of the following :- 
lass I-Ex-officio Members- 

(i) the Chancellor ; 
(ii) the Vice-Chancellor ; 
(iii) the Minister-in-charge of Education Department in 

the Government of Uttar Pradesh ; 
(iv) the Minister-in-charge of Public Health Department 

In the Government of Uttar Pradesh ; 
(v) the Treasurer ; 
(vi) the members of the Executive Council ; 
(vii) the Director of Education, Uttar Pradesh ; 

(viii) the Director of Medical and Health Services, Uttar 
Pradesh; 

(ix) all Heads of Departments of teaching in the University 
or in constituent colleges, if any ; 

(x) the principals of all constituent colleges, if any ; and 
(xi) such number of principals of affiliated colleges as 

may be prescribed. 
Class II-Life Members- 

(i) such psrsons as may be appointed by the Chancellor 
to be Life Memb~rs on the ground that they have rendered 
eminent service to the University or to the cause of learning : 

Provided that their number in the Court shall not at any 
time be more than four ; 

(ii) persons who have made donations of not less than 
rupees twenty thousand for the purposes of the University or 
any constituent college thereof ; 

(iii) persons who have held the office of Vice-Chancellor 
of that University for one complete term. 

Class III-Donors and their Representatives- 
Such number of the representatives, not exceeding ten, as may 

be determined in accordance with the Statutes, of persons 
each of whom has for the purposes of the University or any 
constituent college thereof made a donation cf a sum not less than 
rupees five thousand but not exceeding rupees twenty thousand. 
Class IV-Persons representing special interests- 

Persons not exceeding five, to be nominated by the State Govern- 
ment to represent industries, commerce, agriculture, learned 
bodies and learned professions within the area of the University. 

-Representatives of registered graduates- 
"lass Such 4 number of representatives of the registered graduates 
of the University as may be prescribed. 
Class VI-Representatives of the Ut tar Pradesh Legislature- 

(i) two members of the Uttar Pradesh Legislative Council 
to be elected by it ; 

(ii) five mmbers of the Uttar Pradesh Legislative As- 
sembly to be elected by it. 

The Coud. 



Class VII-Representatives of teachers, supervisory s tag  of hostels 
and Managements- 

such numbers of representatives of the teachers of the 
University, constituent colleges, if any, and affiliated colleges 
as may be prescribed ; 

(ii) such numbers of persons representing supervisory 
staff of the hostels and extra mural activities as may be pres- 
cribed ; 

(iii) such number of representatives of the Managements 
of the affiliated colleges as may be prescribed ; 

Class VZZZ-Chancellor's nominees- 
nominees, not exceeding ten, of the Chancellor. 
(2) The number of members of each class, their terms and 

manner of their appointment, election, or nomination shall, 
save as otherwise provided in this Act, be such as may be 
prescribed. 

(3) The Court may declare vacant the seat of a member 
other than an ex-officio or life member, who has absented 
himself from three consecutive meetings of the Court without 
sufficient cause : 

Provided that action under this section shall not be 
taken without giving a reasonable opportunity to the 
person concerned to show cause against the action pro- 
posed. 

Meetings of 16. (1) The Court shall, on a date to be fixed by the Vice- 
the Court. Chancellor, meet once in a year at a meeting to be called the 

Annual Meeting of the Court. 
(2) The Vice-Chancellor may, whenever he thinks fit, and 

shall, upon a requisition in writing signed by not less than thirty- 
five members of the Court, convene a special meeting of the 
Court. 

Powers and 17. Subject to the provisions of this Act, the Court shall have 
duties of the the power to review such acts of the Executive Council or Aca- 
Court. demic Council as are found by it to be not in accordance with this 

Act, the Statutes or the Ordinances and shall exercise all the 
powers of the University not otherwise provided for in this Act or 
Statutes. In particular, it shall exercise and perform the follow- 
ing powers and functions, namely- 

(a) making of Statutes and amending and repealing the 
same ; 

(b) considering and cancelling Ordinances ; and 
(c) considering and passing resolutions on the annual re- 

port, the annual accounts, the budget and any matter 
of general policy relating to the University education and 
administration. 

Executive 18. (1) The Executive Council shall be the executive body of 
Council. University. and shall consist of- 

(i) the Vice-Chancellor ; 
(ii) the Treasurer ; 

(iiii) the Deans of all Faculties of the University ; 



1 $ (iv) the Dean of Students' Welfare, if any ; 

(v) three Principals of affiliated colleges to be selected in 
the manner prescribed ; 

(vi) five members of the Court, not being persons men- 
tioned in clauses -(i) to (v) or teachers of the University or any 
constituent or affiliated college, elected by the Court in 
accordance with the system of proportional representation 
by means of single transferable vote ; 

(vii) one person not falling under clauses (i) to (vi) elected 
by the Academic Council in the manner prescribed ; and 

(viii) five persons nominated by the Chancellor. 

(2) The Statutes relating to the selection, nomination, elec- 
tion and appointment of the members of the Executive Council 
shall contain suitable provision so as to secure that not more than 
one person connected with any one affiliated college as Principal 
or teacher or employee or as a member of the Management 
thereof shall be member of the Executive Council. 

(3) The term of office of a member other than an ex-officio 
member shall be three years from the date of his appointment. 

19. (1) Subject to the provisions of this Act, the Executive pmm op tao 
Council shall have the following powers and functions, namely,- Bnecutive Council. 

(a) to control and administer the property and funds of 
the University ; 

(b) to acquire or transfer, subject to the provisions of 
sub-section (2), any movable or immovable property on 
behalf of the University ; 

(c) to administer any fund placed at the disposal of the 
University for a specific purpose ; 

(d) to prepare the budget of the University ; 
(e) to award fellowships, scholarships, bursaries, medals 

and other rewards in accordance with the Statutes and 
Ordinances relating thereto ; 

(D to appoint the officers, teachers and other servants of 
the University, to define their duties and the conditions of 
their service and to provide for the filling up of temporary 
or casual vacancies in their posts ; 
(g) to prescribe the courses of study for the examinations 

for award of certificates and degrees by the University ; 
(h) to appoint examiners and to direct the holding of exa- 

minations and publication of results ; 
(i) subject to the previous sanction of the Chancellor, to 

grant affiliation to a college for teaching for specified 
degrees and to withdraw such affiliation ; 

u) to arrange for and direct the inspection of affiliated 
colleges ; 

(k )  to direct the form and use of the Common Seal of the 
Uuiversity ; 



(1) to regulate and determine all matters concerning the 
University in accordance with this Act, the Statutes and the 
Ordinances ; and 

(m) to exercise and perform such other powers and func- 
tions as may be specified by any other provision of this Act 
or the Statutes. 

(2) No immovable property of the University shall, except 
with the prior sanction of the State Government, be trans- 
ferred by the Executive Council by way of mortgage, sale, ex- 
change, gift or otherwise, nor shall any money be borrowed or 
advance taken on the security thereof : 

Provided that a lease granted in normal course for the 
purposes of the University shall not be deemed to be a trans- 
fer within the meaning of this sub-section. 

(3) The Executive Council shall not exceed the limits of 
recurring and non-recurring expenditure to be incurred by it 
in any financial year as determined by the Finance Committee. 

(4) The Executive Council shall give due consideration to ' 
the resolutions of the Court and take such action thereon 
as it deems fit and report it to the Court. Where, in any case, 
the Executive Council is unable to take action in accordance with 
any resolution of the Court, it shall inform the Court of its reasons 
therefor. 

(5)  The Executive Councilmay, subject to such conditions 
as may be prescribed, delegate any of its powers to an officer or 
Authority of the University. 

The Finance 20. (1) The Finance Committee shall consist of- 
Committee. (i) the Vice-C hancellor ; 

(ii) the Treasurer ; 
(iii) three members of the Court, not being members of the 

Executive Council, to be elected in accordance with the 
system of proportional representation by means of single 
transferable vote, of whom two shall be persons not in the 
service of the University, a constituent college, an affiliated 
college or a hostel ; 

(iv) two persons nominated by the State Government. 
(2) The Vice-Chancellor shall be the Chairman and the 

Registrar shall be the Secretary of the Finance Committee. 
(3) The Finance Committee shall, having regard to the 

income and resources of the University, fix limits for the total 
recurring and the total non-recurring expenditure for a financial 
year, and shall perform such other functions and duties as may 
be prescribed by this Act or the Statutes. 

(4) The Finance Committee may, for any special reason, 
revise during the financial year, the limits of expenditure fixed 
by it under sub-section (3). 

Academic 21. (1) The Academic Council shall be the academic body of 
Council. the University and shall, subject to the piovisions of this Act, 

the Statutes and the Ordinances, have the control and general 
regulation, and be responsible for the maintenance, of standards 

- - - - - 
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of instruction, education, examination and research in the Uni- 
versity, and shall exercise such other powers and perform such 
other functions and duties as may be conferred or imposed upon 
it by the Statutes. It shall have the right to advise the Executive 
Council on all academic matters. 

(2) The constitution of the Academic Council and the 
term of office of its members shall be such as may be prescribed, 

t 22. (1) The University shall have such Faculties as may be  he Faculties. 

i prescribed. 

(2) Each Faculty shall comprise such Departments of teaching 
as may be prescribed. Subjects of study shall be assigned to 
various Departments in accordance with the Ordinances. 

I (3) There shall be a Board of each Faculty, the constitu- 
tion and powers of which shall be such as may be prescribed. . 

I (4) There shall be a Dean of each Faculty who shall be 
chosen in such manner and for such period as may be pres- 
cri bed. 

(5) The Dean shall be the Chairman of the Board of the 
Faculty and be responsible for the due observance of the Statutes, 
Ordinances and Regulations relating to the Faculty. He shall be 
further responsible for the organization and conduct of the teach- 
ing and research work of the Departments comprised in the 

I Faculty. 

I (6) There shall be established Boards or' studies each in 
respect of one or more subjects of study. The constitution of 
the Boards shall be prescribed by the Ordinances. 

I 23. (1) There shall be Selection Committee fcr appointment Selection Corn- 
of teachers of the University in each subject of study. mi t tees. 

(2) The constitution, powers and functions of the Selec- 
tion Committees and thc procedure to be followed in making 
appointments shall be such as may be prescribed. 

24. The constitution, powers and duties of other Authorities Other Autho- I shall be such as may be prescribed. rities. 

1 CHAPTER VI 

I Constitution of Boards and appointment of teachers and officers 

25. (1) The University shall have a Board of CO-ordination, Boards. 
a Board of Students' Welfare and such other Boards as may be 
prescribed. 

I (2) The constitution, powers and duties of the Boards shall be 
such as may be prescribed. 

26: ( 2 )  Subject to the provisions of this Act, teachers sf the Appointment of 
University shall, except as provided in sub-section (3), be feathers* 
appointed by the Executive Council on the advice of the Selection 
Committee concerned. Teachers of the affiliated colleges shall, 
subject to the provisions of sub-section (41, be appointed by 
the Management in the manner prescribcd, 
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(2) Every teacher appointed under sub-sectton (1) shall, in 
the first instance, be on probation for such period as may be pres- 
cribed and he shall not be confirmed- 

(a) if he is a teacher of the University, except by the order 
of the Executive Council after considering the reports of the 
Vice-Chancellor and the Head of the Department, unless 
he himself is the Head of the Department, and the Dean 
concerned ; and 

(b)  if he is a teacher of an affiliated college, except by the 
order of the Management after considering the report of the 
principal and the senior-most teacher of the subject: 

Provided that no report under this clause shall be necessary 
in the case of confirmation of the principal, and the report of the 
principal alone shall be necessary in the case of confirmation of 
the senior-most teacher. 

(3)  An officiating appointment in a vacancy caused by the 
grant of leave to an incumbent for a period not exceeding ten 
months may be made by the Executive Council without referring 
to the Szlection Committee concerned if: the vacancy is to last for 
a period not exceeding six months, and after referring to the 
Selection Committee concerned if the vacancy is to last for more 
than six months. 

(4) Every substantive or temporary or officiating appointment 
lasting for six months or more of a teacher in an affiliated college, 
not being maintained exclusively by the State Government shall 
be reported by the Management to the Vice-Chancellor within 
fifteen days from the date of such appointment together with all 
the applications and connected papers. The continuance of the 
appointment shall be subject to the approval of the Vice- 
Chancellor who may either approve the appointment, or with the 
concurrence of the Selection Committee of the University in the 
subject concerned, disapprove of the same, in which case it shall 
be terminated as soon as may be but not later than the date of 
expiry of the period of probation. 

Conditions of 27. (1) Subject to the provisions of this Act, the Statutes and 
d c e  of OfEi- the Ordinances, every salaried officer or teacher of the U~versity 
cers *eaclkrs shall be appointed under a written contract which shall be lodged 

with the University and a copy thereof shall be furnished to 
the officer or teacher concerned. 

(2) Any dispute arising out of a contract referred to in s b- 
section (1) shall be referred to a Tribunal of Arbitration con/&- 
ing of one member nominated by the Executive Council, .one I member nominated by the officer or teacher concerned, and 
an umpire appointed by the Chancellor, and the decision of the 
Tribunal shall be final. All the provisions of the Arbitration , 
Act, 1940, shall, subject to the provisions herein contained, a 1 
apply to such reference. 1% i 

(3) The University shall, for the benefit of its officers, teachers 
and other employees, constitute in such manner and subject to 
such conditions as may be prescribed, such pension, gratuity, 
insurance and provident funds as it may deem fit. 
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28. (1) Every teacher in an affiliated college, not being a of tea- 

college maintained exclusively by the Government, shall be chers of affiliated 
appointed under a written contract which shall contain such terms colleges. 

and conditions as may be prescribed. The written contract shall 
be lodged with the University and a copy thereof shall be furnished 
each to the Management and the teacher concerned. 

(2) Any dispute arising out of a contract referred to in sub- 
section (1) between an affiliated college and any teacher thereof 
shall be referred to a Tribunal of Arbitration consisting of One 

member nominated by the Management, one member nominate d 
by the teacher concerned and an umpire appointed by the 
Vice-Chancellor. The decision of the Tribunal shall be fina1. 

X All the provisions of the Arbitration Act, 1940, shall, subject 
to the provisions hercin contained, apply to such reference 0. 

(3) Every decision by the Management of an affiliated c"llege, 
other than a collegc maintained exclusively by the  over nment. 
to dismiss or remove from service .a teacher, shall be rep. orted 
forthwith to ths Vice-Chancellor and, subject to the provisions 
contained in the Statutes, shall not take effect unless it has been 
approved by t 11c Vice-Chancellor. 

Certain other 29. At any tirnc after the passing of this Act and until such time proviriol!s as the rzlevar~t Authorities of the University gre duly constituted, 
any officer of the University other than the Treasurer may be 
appointzd by the Vice-Chancellor with the previous sanction 
thz Chancellor. 

CHAPTER VII 

Statutes, Ordinances and Regulations 
Statutes. 30. Subject to the provisions of this Act, the Statutes may 

provide for any matter relating to the University and shall, l n  

particular, provide for the following :- 
(a) the constitution, powers and duties of the Authorities 

of the University ; 
(6) the selection, election, appointment and the term 

office of members of the Authorities of the University and 
filling of vacancies and all other matters relating thereto ; 

(c) the terms and conditions of appointment and the 
powers and duties of the officers of the University ; 

(d) the constitution of a pension or provident fund and the 
establishment of an insurance scheme for the benefit of 
officers, teachers and other employees of the ~ ~ ~ i ~ e r s i t y  ; 

(e)  the ctassification and manner of appintlnent of 
teachers ; 

(f) the institution of degrces and diplomas ; ; / 
(g) conferinc~lt of honorary degrees ; 
( I z )  withdrawal of degrees, diplomas, certificates and other 

academic distinctions ; 
(i) cctablishznent, amalgamation, sub-division and aboli- 

tion of Faculties ; 
(j) establishmellt of Departments of teaching in the 

Faculties ; 



The Statutes 
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(k) establishment and abolition of hostels maintained 
by the University ; 

(1) conditions under which colleges and other institutiol1s 
may be affiliated to the Uoivcrslty and the conditions under 
which the affiliation may be withdrawn ; 
(m) inspection of affiliated colleges ; 
(n)  maintenance bf a register of registered graduates, and 

the qualifications, conditions and manner of registration ; 
(0) the holding of convocation ; 
( p )  institution of fellowships, scholarships, medals and 

prrzes ; and 
(4) all other matters which are required by this Act to 

- be provided for by the Statutes. 
31. (1) The first Statutes shall be made by the State Govern- 

ment and a copy thereof shall be laid before each House of the 
State Legislature for a totallperiod of fourteenidays extending in its 
one session or more than one successive sessions and they shall be 
subject to such alterations and annulments as the two Houses of 
the Legislature may agree to make ; so however, that any such 
modification or annulment shall be without prejudice to the 
mlidity of anything previously done thereunder. 

(2) The Court may, from time to time, make additional Statutes 
and may amend or repeal a Statute in the manner provided in this 
section, 

D (3) The Executive Council may propose to the Court the draft 
of any Statute to be passed by the Court, and such draft shall be 
considered by the Court at its next general meeting : 

Provided that the Executive Council shall not propose the draft 
of any Statute or of any amendment of any Statute affecting 
the Status, powers or constitution of any existing Authority of 
the University until such Authority has been given an opportunity 
to express its opinion upon the proposal and the opinion so 
expressed shall be considered by the Court. 

(4) The Court may approve any such draft as is referred to in 
sub-section (3) and pass the Statute or reject it or return it to the 
Executive Council for reconsideration, either in whole or in part, 
together with any amendment which it may suggest. 

(5) Any member of the Court may propose to the Court the 
draft of any Statute or any amendment of any Statute and the 
Court may either accept or reject the pron-+' 
draft for consideration to the F-- 
either report to he Court that 

d! or submit the aft to the Cob 
Council may approve and the 
apply in the case of a draft so su 
of a draft proposed to the Court 1 

(6) A Statute or any amendme. 
Court shall not take effect unless 1 

who may either approve or disap, 
further consideration by the Cou 



32. ( I )  S .:bj:ct to the provisions of this Act and the Statutes, Ordiaanees. 
thc Oi-dinsj~:::~ Tn.3.y providz fa- any matter permitted by the Act 
or the Statilt :s to bs so provid>d and for any other matter, which 
thz kx,-c~rtiv: Cr>uncll c3nsider.s it adv'sabley to provide for by 
Ordinances. 

(2) Withn-it pr :judice tq thi: gcr~erality of the provision 
contained in sub-scction (I), t!ln 0;dinances may provide for all 
or any of t'r,: following matters, namely- 

(a) ti23 ~1:nissii3;1 or students to the Ui~iversity and tlzzir 
enrolrnclnt and continuance as such; 

(b) thz courses of sti.:dy to be laid down for all degrees 
and- diplomas of the University ; 

(c) th.: cgnditions under which students shall be admitted 
to th: Degree, Diplolns or other courses and to the examina- 
tions of the Uulversity, and shall be ::ligible for the award 
of degrees 'nd diplomas ; 

(d )  th.= conditions of residence of the students of the 
University and the management of the hostels maintained 
by the University ; 

(e) the recognition and management of hostels not 
maintained by the University ; 

Cf) th:: number, qualifications, emoluments, and other 
conditions of sxvice, including the age of retirement, of the 
teachers and other salaried officers of the University, and the 
preparation 2nd maintenance of record of their service and 
activities ; 

( g )  th': f.:c"s which may be charged by the University for 
any purpose ; 

(h) ths conditions sl~bject to which persons may be re- 
cognised as qualified to give instruction in hostels ; 

(i) thl: conditions and mode of appointment and the 
duties of cxmining bodies, examiners and moderators ; 

( j )  tks conduct of examinations ; 
( k )  th? se~nnnl-ration and the allowances induding travel- 

ling allowance and daily allowance to be paid to persons 
employed in the buqiness of the University ; 

(I) the conditions of award of fellowships, scllolarships, 
student ship, bursaries, medals and prizes ; 
(m) all other matters which by this Act or the Statutes 

are requircd to or may be provided for b:. Z 
P - -  

33. (1) Save as otherwise provided in this sectior 
shall Sz mad.: by the Executrve Council and shal. 
from such date as the Executive Council may d 

Provided t!~at no Ordinance shall be made- 

(a) aff:oilng the income or expenditure of the 
unless a tlraft of such Ordinance has been subm~ 
State Government and approved by it, or 
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(b) laying down conditions for admission to the various 
courses of studies in the University or affecting in any other 
way the admission of students, unless a draft of the same llas 
been proposed by the Academic Council ; or 

(c) affecting any course of study, the conduct or standard 
I 

of any examination, or the condition and mode of appoint- 
ment and duties of examiners, unless a draft of such 
Ordinance has been proposed by the Academic Council, and 
the Academic Council shall not propose any such draft 
except on request of the Board of Faculties or Faculty 
concerned ; or . 

I (d) affecting the condition of residence of students except 
after compliance with such conditions, if any, as may be 
prescribed. 

(2) The Executive Council shall not have power to amend any 
draft proposed by the Academic Council under sub-section (1) 
but may reject it or return it to the Academic Council for re- 
consideration, either in whole or in part, together with any 
amendment which the Executive Council may suggest. 

(3) A copy of the Ordinance made by the Executive Council 
shall be submitted forthwith each to the Chancellor and the Court 
and it shall be coilsidered by the Court at its next meeting. The 
Court may agree to the Ordinance, or it may, by a resolution 
passed by a majority of not less than two-thirds of the members 
prescnt at such meeting, cancel the Ordinance and in that case 
the Ordinance shall, from the date of such resolution, be void. 
The Court shall forthwith infarm the Chancellor of its agreeing 
to, or as the case may be of cancelling, the Ordinance. 

(4) The Chancellor may, at any time, after an Ordinance 
has been considered and agreed to by the Court, either agree to it 
or cancel the same, and in the latter case, the Ordinance shall, 
from the date of receipt by the Executive Council of an intimation 
of such cancellation, become void. 

(5) The Chancellor may direct that the operation of any 
Ordinance shall be suspended until it has been agreed to or can- 
celled by him under sub-section (4). An order of suspension 
under this sub-section shall cease to have effect on the expiration 
of fifteen days from the date of receipt by the Chancellor of an 
intimation of the Court having agreed to the Ordinance. 

(6) Where the draft of an Ordinance proposed by the Academic 
Council has been rejected by the Executive Council, the Academic 
Council may appeal to the Court which, after obtaining the views 
of the Executive Council may, if it approves the draft, make the 
Ordinance and submit it to the Chancellor. The Ordinance so 
made shall have effect from such date as the Court may direct. 
The Chancellor may either agree to, or cancel, the Ordinance, 
and in the latter case the Ordinance shall, from the date of receipt 
by the Executive Council of an intimation of such cancellation, 
become void. 
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34. (1) An Authority or a Board of the University may make Regulations. 
~egulations consistent with this Act, the Statutes and the 
ordinances- 

(a) laying down the procedure to be followed at its meetings 
and the number of members required to form quorum; 

(6) providing for all matters which by this Act, the Statutes 
or the Ordinances are to be provided for by the Regulations; 
and 

(c) providing for any other matters solely concerning such 
Authority or Bozrd and not provided for by this Act; the 
Stal utes and the Ordinances. 

' (2) Tlie Regulations made by any Authority or Board of the 
University shall provide for the giving of notice to its members 
of the dates of meetings and the business to be transacted thereat 
and for the keeping of record of the proceedings of such meetings. 

(3) 'I he Executive Council may direct any Authority or Board 
of the University, other than the Court, to cancel or amend, in 
such form as may be specified in the direction, any Regulation - 

made by such Authority or Board and such Authority or Board 
shall cancel or amend the Regulation accordingly : 

Provided that an Authority or Board of the University if dis- 
satisfied with any such direction may appeal to the Chancellor 
who, after obtaining the views of the Executive Council, may pass 
such orders as he thinks fit. 

CHAPTER VIII 
Admissions and Exarninatiotrs 

35. (1) Students shall not be eligible for admission to the Admission o! 
:ourses of study for a degree unless they have passed the Inter- students. 

mediate examination of the Board of High School and Interme- 
liate Education, Uttar Pradesh, or of any University or Board 
ncorporated by any law for the time being in force, or an exa- 
nination recognised by the University as equivalent thereto 
iind possess such further qualifications, if any, as may be pres- 
;ribed by the Ordinances. 

(2) The'University shall not, save with the previous sanction 
~f the Chancellor recognise, for admission to a course of study 
'or a degree, as equivalent to its own degrees, any degree con- 
'erred by any other University, or as equivalent to the Intermediate 
:xarnination of the Board of High School and Intermediate 
Education, Uttar Pradesh, any examination conducted by 
my other authority. 

36. (1) Every student of the University shall reside in a hostel Residence of 
)r under such conditions as may be prescribed by the Statutes and s1udents- 
Irdinances. 

(2) The Warden and other staff of the hostels shall be appointed 
n the manner prescribed by the Ordinances. 

(3) The Executive Council may suspend or withdraw the recog- 
iition of a hostel which is not conducted in accordance with the 
)rescribed conditions : 

Provided that before Yaking such action a .reasonable oppor- 
;unity shall be afforded to the person in charge of the manage- 
nent of the hostel of representing ag kinst sueh actioa. 



Manner o f  
appointment of 
Officers and 
members of 
Authorities. 

- .  Filling of 
c: sua l vacancies. 

or in violation of any provision of this Act, the Statutes or the 
Ordinances, to reimburse the amount so spent or authorised to 
be expended and the State Government may take all such steps 
in this regard as may be deemed necessary : 

Provided that the State Government shall, before requiring 
any person to reimburse any such amount, give him a reasonable 
opportunity of making a representation. 

(5) The Executive CoBncil shall also prepare, before such date 
as may be prescribed, the budget for the ensuing year. 

(6) Every item of new expenditure above such amount as may 
be prescribed which is proposed. to be included in the budget 
shall be, referred by the Executive Council to the Finance Corn- 
mittee for its recommendations thereon. 

(7) The Executive Council shall, after considering the 
recommendations, if any, of the Finance Committee, submit the 
annual accounts ahd the budget as finally approved by it to the 
Court along with such recommendations. 

(8) The annual accounts and the budget shall be considwed 
by the Court at its Annual Meeting and the Court may pass a 
resolution with reference thereto and communicate the same 
to the Executive Council : 

Provided that where there has been a disagreement betweea the 
Executive Council and the ~l'nance Committee upon any it& of 
expenditure referrred to it in sub-section (6), the decision of the 
Court thereon shall be final. A -  

(9) Except in so far as expenditure is incurred out of funds 
mentioned in clause (c) of sub-section (1) of section 19, the Via- 
Chancellor or the Executive Council shall not incur any eftpen- 
diture not sanctioned in the budget. 

CHAPTER XI 

MisceUaneous 

44. (1) Except as othenvise.expressly provided in this Act, 
officers or members of any Authority of the University shall 
be chosen in such manner as may be prescribed: 

(2) Where a provision is contained in this Act or the Statutes 
for any appointment by rotation or according to seniority or other 
qualification, the manner of rotation or determination of seniority 
0, other qualifications, shall be such as may be prescribed. 

45. (1) Any casual vacancy among the members, other than 
ex-offici~ mernbars, of any Authority or body of the University 
shall, as soon as conveniently may be, be filled in the same mamer 
in which the member *ose vacancy is to be filled up, was chosen, 
and the person filling the casual vacancy shall be a member 
of such Authority or body for the residue of the term for which 
the person whose place he fills would have been.a member. 
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